THE RAJASTHAN URBAN IMPROVEMENT (AMENDMENT
AND VALIDATION) ACT, 1973,

(Act No. 10 of 1973) ‘=i .

[Received the assent of the President on ilic 27th day of March, 1973.]

An Act further to amend he Rajastian Urban Improvement
Act 1959 and to validate certain acquisitions made.

Be it enacted by the Rajasthan State Legislature in the Twenty-
fourth year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act mav be called
the Rajasthan Urban Improvement (Amendment and Validation)
Act, 1973.

(2) It shall be deemed to have come into force on the 2nd day of
December, 1972.

2. Amendment of section 2, Rajasthan Aet 35 of 1959.—In
sub-section (1) of section 2 of the Rajasthan Wrban Improvement
Act, 1959, hereinafter referred to as the principal Act—

(1) after clause (iv), the following new clause (iv-a) shall be
added, namely:—

“(iv-a) ‘“‘Collector” means the Collector of a district and in-
cludes an Additional Collector appointed to a district as well
as any officer specially appointed by the State Government
to perform the functions and exercise the powers of a
Collector wnder this Act;”’” and

(2) in clause (vi), alter the words ‘in any building or land’,
the words ‘or maging provision for any amenitv in, on, over or
under any building or land’, shall be inserted.

3. Amendment of sectior 52, Rajasthan Act 35 eof 1959.—In section
52 of the principal Act —

(I in sub-section (1) after the words ‘representation from the
trust’, the words ‘or otherwise’, shall be inserted;
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(9} in sub-section (2) after the words ‘not be acquired’, the foll-
owing words shall be added, namely:—

. “Such notice shall be individually served upon the owner of the
land and any other person who in the opinion of the State
Government may be interested therein. It shall also be
published in the Official Gazette at least 30 days in advance
and shall be pasted on some conspicuous place in the locality,
where the land to be acquired is situate. Such pub-
lication and pasting of notice skall be deemed as sufficient
and proper service of notice mpon the owner of the land
and upon all otker persons who may be interested therein.”;

(3) for sub-section (3), the following sub-section shall bhe substi-
tuted, namely:—

*“(3) Within the time specilied in tke notice, the owner of the
land or any other person interested therein may show
cause and make objections, why the land should not be
acquired. Lvery suchk objection to the notice given under
sub-section (2) shall be made in writing to the Officer-on-
Special Duty, or any other officer appointed by the State
Government for the purpose. Such officer shall give the
objector an opportunity of being heard, either in person or
by pleader, amd after hearing all such ebjections and after
making swch enquiry, as ke deems necessary, shall submit
the ease for the decision of the State Government together
with the record of the proceedings held by him and a report
containing kis recommendations on the objections. There-
after, the State Government may pass such orders as it
deems fit. The decision of the State Government thereon
shail be final."’;

(4) for sub-section (7), the following sub-section shall be substituted
namely: —

“(7) After the land has been acquired and its possession laken,
the State Government shall, on payment of the amount
of compensation as determined under section 53, the amount
of interest thereon and of all other charges incurred by the
State Government in this connection, tramsfer it to the Trust
or to any other prescribed authosity or department for the
purpose for which it is acquired.”;

(5) alter siub-section (7), the following new sub-section (8) shall
be added, nuamely :—

“(8) Anv notice issued Hr published by the State Government
under this section inay also be issued or published four
and on behalf of it by any officer subordinate to 11, so
authorised.”
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4. Amendment of section 53, Rajasthan Act 35 of 1959.— In sub-
section (2) of seciiom 53 of the principal Act, for the words ‘taking over
possession of the lamd under sub-section (3) or sub-section (6)’, the \mrdo

‘absolutely vesting of the land in tme State Government under sub-section
(4)’, shall be subslituted.

5. Validation of certain acquisitions.—(1) Notwithstanding any
judgment, decree or order of any court to the contrary and anything
contrary in the principal Act, no acquisition of land made or purporting
to have been made for the purpose of improvement or forany other
purposes under the princpal Act before the 2nd day of December, 1972
and no proceedings for acquisition for the said purposes pending at
that time and no action taken or thing done (inciuding any oreder, determina-
tion, declaration or decision made, agreement entered into, or notification
published) in connection with such acquisition or the pending proceedings,
shall be deemed to be invalid or ever to have become invalid on the ground
that the proceedings of such acquisition or the pending proceedings were
initiated, proceeded with or completed under and in accordance with the
provisions contained in tke Rajasthan Land Acquisition Act, 1953 (Act No.
24 of 1953), hereinaliter referred to as the Acquisition Act, and not under
and in accordance with the principal Act, and such pendiiyg pmcvemng\
shall be continued and completed under and in accordance with the PIovi-
sions of the Acquisition Act and shallnot be liable to an: challeng: anv
where on the ground that they were continued and comp]eu Punder aad in
accordance with the Acquisition Act and not under and in accordance with
the principal Act.

(2) Notwithstanding any judgment, decree or order o0 2 court to
the contrary, no acquisition of land made for the purpose of 1mprovement
or for any other purposes under the principal Act before the 2nd dayv oF De-
cember, 1972, and no proceedings for acquisition for the said nurposes
pending at that time, and no action taken or thing donc (including anv arder,
determination or decision made, agreement enlered into or not.dicati i1 pub-
lished) in connection with such acquisition or pending proceedings shali
be deemed to be invalid or ever to have becoine invalid on the ground that
the notice under sub-section (2) of section 52 of the nrincipa! .\ct was issued,
or ubjections under sub-section (3) thereol were receivod and heard and 1in-
dings thereon were given by one officer wr authority, 5y authorised, and the
finat order of acquisiticn was made without hearing and publishea by ane-
ther authorised officer or authority for and on bet hall of the State G corn-
ment and such pending proceedings shall be continued and compietod as
above and shall not be liable to any challenge anywherz on the ground that
the notice under sub-scction (2) of section 52 of the principal Act was issued
or objections under sub-section (3) thereof were received and heard and 1i:d-
ings thereon were given by one officer or authority, so authorised, and the
final order of acquisiticn was made without hearing and published by
another officer or authority for and on behalf of the State Governinent.

6. Repeal.—The Rajasthan Urban Improvement (Aniendment aiid
Validation) Ordinance, 1972 (Ordinance No. 7 of 1972) is hierco . repeaind.

At oo, o



